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EFURE THE CENTRAL ADPIINISTRATI\/E TRIBUNAL 
BANCALURE BENCH, EACALURE 

DATED THIS TE 15th DAY OF APRIL 1937 

Present : Hon'Lle Shri Ch.Bamakrishna Baa 

Hon'blo Shri L.H.M.Rego 

A .N .Suhremanyam, 
Ex—E.C.R.C., Grade—I, 
S.B.C., Southern Railway, 
Eangalore. 

( Shri M.Raghavandrachar 	... 	Advocate ) 

J. 

General Manager, 
Southern Railway, 
iladras-3. 

Chief Commercial Superintandent, 
Southern Railway, 
Bangalore. 

Iqember(J) 

11am bar ( A  ) 

APPL ILANT 

R ES PUN JEN IS 

Shri Ienugopal 	 ... 	Advocate 

This application has come up befor, the court today. 

Hon'bla Shri Ch.Ramakrishna Baa, Plember(J) made the following 

U B 0 E B 

Procadinos were initiated against the applicant 

under the provisions of Railway Servants(Disciplinary & Appeal) 

Rules, 1968 alleging that he had issued pamphiats on 29.2.1984 

subscribing his nane and using derogatory language against some 

senior officers in the Ilancalore Division. The disciplinary 

authority (R2) held that the allegations were established and 

imposed the penalty of removal from service. According to the 

applicant, he prefertad an appeal asainst the order of R2 to 

the appellate authority(R1) but, the L3amw not hdving been dis—

posed of within six months, he has filed this application for 

setting aside the order dated 28.1.1985 passed by R2. 
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Sri M.A.Achar, learned counsel for the applicant, 

submits that there has bean enormous delay on the part of F1 in 

disposing of the appeal preferred by his client and this Tribunal 

should therefore entertain the application. 

Sri A.N.klenugopal, appearing for the respondents, 

submits that no appeal has actually been received from the 

applicant in the office of Ri and, as such, the appellate autho-

rity, Ri, cannot be blamed for not disposing of the appeal. 

After giving careful thought to the matter, we 

consider that the ends of justice would be met if the applicant 

is permitted to file a memorandum of appeal before the competent 

authority within one month from the date of receipt of this 

order. The appellate authority, after receipt of the memorandum 

of appeal, shall dispose of the same within three months. while 

doing so, he shall grant a personal hearing to the applicant 

and dispose of the appeal by a speaking order, wh'ein the con-

tentions ur,ed by the applicant are considered carefully and 

cogent raasons given for the conclusions arrived at. 

In the result theapplication is disposed of 

subject to the above observations. No order as to costs. 
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MEt1BER(J) 
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